
 34  Calling  Attention  to
 Matter  of  Urgent
 Publie  Importance

 MR.  DEPUTY  SPEAKER  Order;

 please.  MR.  Datta  Samant,  why  are  you
 standing  ?  I  have  not  allowed  anybody.

 (Interruptions)* -

 SHRI  JANARDHANA  POOJARY
 With  your  permission  I  would  say  that

 some  allegation  has  becn  made  by  the

 first  speaker  that  with  the  help  of  a
 Minister  loans  have  been  given.  I  refute
 the  charge.  The  Hon.  Member  himself
 has  said  in  the  beginning  what  is  the

 integrity of  the  Ministers  in  the  Finance

 Ministry.  So,  ।  refute  the  charge  that
 bas  been  made  here.

 So  far  as  Bombay  Dyeing  and  other

 things  are  concerned,  I  have  already

 replied.

 (Interruptions)

 MR.  DEPUTY  SPEAKER  :  He  has

 said  that  he  will  take  action  based  on

 that.

 (Interrnptions)

 DR.  CHINTA  MOHAN  :  Has  anyone
 of  the  members  in  that  Committee

 appointed  by  the  Government  got  shares

 in  any  one  of  these  companies  ?

 SHRI  JANARDHANA  POOJARY
 If  you  kindly  go  into  the  terms  of  refcrence
 it  is  very  clear.  It  is  said  that  even  the

 impropriety  will  be  looked  into,  including
 that  of  Ministers.  Don’t  worry.

 SHRI  SAIFFUDDIN  CHOWDHARY  :
 I  asked  several  questions  including  a  very
 relevant  one  and  that  is  what  is  given  in
 the  Press  about  Reliance.

 MR.  DEPUTY  SPEAKER  :  He  has

 said  that  he  will  inquire.  Inquiry  is  going
 to  be  conducted.  The  have  already  formed
 the  Committee.  They  will  find  out.  He
 has  said  that  he  will  take  action.

 (Interruptions)

 ee  te  at  ee
 त्तानतमतण्याा्राधाा॥

 **Not  recorded.

 AUGUST  13,  1986  Matters  Under  413
 Rule  377

 13.35  hrs.

 BUSINESS  ADVISORY  COMMITTEE

 Twenty-Seventh  Report

 [English]

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PARLIAMENTARY
 AFFAIRS  (SHRIMAI  SHEILA
 DIKSHIT)  :  Sir,  I  beg  to  move  :

 “That  this  House  do  agree  with  the
 Twenty-Seventh  Report  of  the  Business
 Advisory  Committee  presented  to  the
 House  on  the  12th  August,  1986”,

 MR.  DEPUTY  SPEAKER
 question  is  :

 The

 “That  this  House  do  agree  with  the

 Twenty-Seventh  Report  of  the  Business

 Advisory  Committee  presented  to  the

 House  on  the  12th  August,  1986".

 The  Motion  was  adopted

 [English]

 13.35}  irs.

 MATTERS  UNDER  RULE  377

 (i)  Demand  for  television  station/tele-
 vision  relay  station  in  Kanya  Kumari
 district.

 SHRI  ।.  DENNIS  (Nagercoil)  :  Provi-

 ding  television  facility  to  the  people  of

 Kanyakumari  district  in  the  long  standing
 wish  and  anxiety  of  the  people  of  this  area.
 Now  this  part  is  left  out  and  isolated
 without  television  facility.  People  here
 have  been  representing  for  Jong  for  this
 facility.  Commissioning  of  TV  station  at
 Trivandrum  did  not  improve  the  situation
 in  Kanyakumari  district,  Not  only  that  it
 is  not  visible  but  the  programmes  of  the
 Trivandurm  TY  station  are  mainly  in  Mala-
 yalam  and  they  are  arranged  to  suit  the


